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Allghabad : vateg this 2nd day of Marcn, 1998
Uriginal Appli{.ation NO, 1444 ot 1997
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Munni Lal son of Orl Hawcouwal Frasad,
Hesient ot brljt.sh Kirctgn -L.illdal
Mohalla Kgtra wdstrict baniga (U, P, )
(ori Hon, Pancey, Advoc«tle)
e » » 8 @ “Ppli‘-'int'
Versus
12 Union of india through the
= ceneral Mahager, Gentral dallway ,
Bombay V. I, ;

O yvislongl fAgilway Maliayer,
venlral ~gllway, Jnansi,

3 senior wivisionagl Account Ufflcer,
'! Lentrgl ngilway Jhaflisi,
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4, Ine presiging Cfficer,
b Central x.-DUEI‘HmE“t J-nwstr.lal iripunal Pangdu de,
‘.. j L.ﬁt-'Oki P&liul..e do.u l\dlipur
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shri /K Pandey, counsel f or the applicent is
present, Hearqgon the point of agnission,
2 Liue applicant wile wocking as a Permanent way
Mistry in Jhensi uivision, Central ngilwey, was given

a punishmént of compulsory retirement, Ihlg puie - e

QL uer subsequently was modified py the revicional authority

into appointment in service as a new entrant, {he

spplicant agitzted the matter through UA o, 274 of 1587,
The ;pplication was allowed and the punishment was

modified o reguction to the lowest scal€ of P-ex_"rn_.-.uént.
ey mdstry for o periou of Two ycgls as per the orcer
dateu 29-2-1988, [Lheregiter, the applicant hg?: filed _‘_
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a petitilon pefore the Presiging Ufficer, ventral wvt,
lngustrial lripunal, nanpur} uwesger LUA No,7/96 uncer
section 33.C.2 of inaustrigl Msputes Act ifor computation
cf ﬂ5.8084ﬂ/-:3rreaggof'pay aild other allowgnces etc,
fhis applicgtion was rejected by the orceer watled
29-9..97, . ihe present Ua hgs Dbeel rlled on 24=12-97
seeking lne relief ot quashing the or¢er deted
20.9.97 of ihe presiging Lificer, centrzl wvyernment
ingustrigl Iripunal, Kenpur &na direct tne respogents
(Bgilways) to ellow all the service penefits lncludliy
continuity of 5ervicg:ﬂrréurs of salaly €Ulc, 1rom

2]-8-1986 with interest of 184 per anium,

3, In view of the above tacts of lhe case, the maln
issue is of the quashing of the crcer cated 29-9-96

of the Llogustrial Iripungl, Heferring to the juagemént
of the (on'ple Supreme Court in the case of KP Gupta
Vs, Controller of Printining and st tionery, tihe appeal
agiiﬂst the oreer of the ligustrial Iripunal ®©wes not
lie pefore the Central agministrative Irikunal,

4, ln view of tne zoove, the UA is dismiss€d as not

pbeing maintainapble for want of jurisdiction,

8l yend?

Memuer (A)
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